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[Mr. Speaker] 

the exploited, and down-trodden Peo­
ple. He was imprisioned and detained 
several times fOr political activies and 
remained underground for five years 
during British rule. He led the 
famous Temple Entry Satyagraha in 
Gurvayoor Kerala and when on huger 
march from Cannanore to Madras on 
foot covering a distance of 750 miles. 
A seasoned pariamentarian and force­
ful speaker, he took active interlest in 
the proceedings of the House. He al­
ways championed the cause of agricul­
turists, landless labourers and the 
commOn man. He also wrote many 
books On varied topics. He passed 
away at Trivandrum on the 22nd 
March, 1977 at the age of 72. In his 
death the country has lost a great 
patriot. 

We deeply mourn the loss af thf'se 
friends and I am sure the House will 
join me in conveying our condolences 
to the bereaved families. 

The House may stand in silence for 

a short while to express its sorrow. 

The Members then stood in sUp-flce 
for a short while. 

12.10 hrs. 
PAPERS LAID ON THE TABLE 

ORDINANCES PROMULG",-'l'ED BY PRESJDE'NT 
MR. SPEAKER: Mr. Shanti Bhu­

shan. 

Some Hon. M,'mbers 70r.e·-
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An Ordinance promulgated under· 
this article shall have the same force. 

and effect as an Act of Parliament. 
but every such Ordinance may be 
withdrawn at any time by the: 
Pre',;;ident. 

May I request the hon. Minister to. 
have these Or.:linancf·s withdrawJJ? 

They are highly objectionable and 
anti-democr3.�ice. 

MR. SPEAKER, Normally, while 
papers are laid on the Table of the 
House, we do not allow any discus­
sion. After all, these are only being 
placed on the Table. Government may 

or may not proceed with them. Since 
the han. Member wanted to rai'Se i·" 
I had allowed him. Now I will allow 
only Mr. Krishna Kant .... 

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Are you allOWing a 
discussion right now? 

MR. SPEAKER: No discussion at 
all. Normally, when papers are laid on 
the Table of the House, there is ab­
solutely no discussion. Perhaps, the 
same point which Mr. Kanwar Lal 
Gupta has raised, is likely to be rais­
ed by Mr. Krishan Kant also. The 
point has been made to the Minister 
concerned. What he might say or do 
is the Government's concern. I would 
only say this. If we start having a 
discussion now, there will be no end 
to it. We have a very important busi­
ness to transact. AlSo if I am to per­
mit all the Members and we are to 
have a discussion noW. then it wUl be 
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creating a bad precedent. After all. 

one submission ha'S been made. If 
every hon . 'Member begins rna'king 
submissions, it will take the time of 

the House and it will also be a bad 
precedent. Laying the papers on the 
Table of the House is just a normal 
procedure. Later on, Government m'By 
or may not proceed with those Or­
dinances ; it is not compulsory, just 

because they are laying them on the 
Table, that they should proceed with 
them. Therefore, let U'S not prolong 
this. (InteTruptions) I have no ob­
jection, but you will be creating a 

very bad precedent, and onCe a pre­
cedent is created, next time when 
somebody else wants to raise some­
thing when papers are laid on the 
Table, J ('annat say 'No; you cannot 
raise it'. After aU, the point has been 
m�d(?o. The Minister may lay them o") 
the Table now. Later on, he may E'X­
pl&.1in whether he �s gOing to proceed 
with them Or not . Therefore, may I 
reu\.�est the hon. Membe�s not to raise 
ElII:-.thing now? I will allow only Mr. 

Krishna Kant' herause he hud given 
me not.ice earlier. Mr Krishna Kant. 

SHRI .JYOTIRMOY nosu: On a 

J)oint of submission. 

SH RI S. KUNDU (Dalasore): On a 
rojnt of order . It is an important 
odnt of order. 

MH. SPEAKER: What is the point of 
o:'dt"r'? 

�HRI S. KUNDU: Vou will fintj in 
this order paper under itenl 4(7) .. , , 

MR. SPEAKER': There is no point of 
orciEr at all. The hoI].. Member is Tuis­
ing thf:" same iSSUe in the name of print 
oi order. 

SHRI S. KUNDU: Sir, this I tem which 
has been introduced today is not Cons­
titutionally admissible; it cannot be 
at!mitted before the HOllse. He re , Sir, 
the ordinance on the disputed election 
matter in respect of the Prime 
Minister ... 

MR. SPEAKER: Please sit down. 
The� 1s no pOint of order, 

SHRI JYOTIRMOY BOSU: Al·isin&.. 
Ol.t of the observations, may I make a 
submission. ; . .  

MR. SPEAKER: There is no point u:­
ordcT" at all there, thcr'� is no pOint of 
submission. 

SHRI KRISHNA KANT cChanrii_ 
garh) : Sir, before the Minister lays. 
these papers On the T.able of the House, 
I would like to know whether in view" 
of what the President has said -in his 
Address and in view of the promises , 
(hat we haVe made .n the last electior;s 
thtlt equality will be mainLained in so­
far as the Prime Minister, Speaker and· 

other Members of .r_ok Sat-hi>. are cor.­
ct'rr.eci, he will allow tllis ol'rlinance to. 
lanse? Or, it will be mu(,h better to, 
"I'thciraw it earlier ; evt"n now that call< 
be done. 

THE MINISTER OF L.ft.. W . .Jl:STICE' 
AND COMPANY AFFAiRS (SHRI 
,s'HANTI BHUSHAN): TheSe ordinan­
Ct�S are being laid on the '�able of the­
HOt;sp. in view of the mandatury re­
ql.llrement of Article 12�. That d�f;s' 
not mean that the GovPI'I1ment proposes 
to cGnvert them into A�'ts or ,.;0 Intro­
dUCe Bills to that effect. The thinking 
of the Government will be crystallised" 
in one course, but the President's Ad­
dress itself has given an indication of 
t!1e broad thinking of the Government 
in so far as that matter is concerned. 

I beg to lay On the table a copy each 
of the following Ordinances (Hindi and" 
English versions), under article 123' 
(2) (a) of the Constitution:--

(1) The East Punjab Urban Rent 
Restriction (Chandigarh 
Amendment) Ordinance, 1076 
(No. 14 of 1976) 9romulgated 

bOy the President on the 17th' 
December, 1976. 

(2) The Caltex [AcqUisition of' 
Sh .. res of Caltex Oil Refining 
(India) Limited and of under­
takings in India of Caltex' 

(India) Limited], Ordinance, 
1976 (No. 15 of 19'17) pronlUl­
gated by the Presid',mt on the· 
30th December, 1976. 
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[Shri Shanti Bhusan] 

(3)  The Food Corporations 
(Amendment) Ordinance, 1 9 76 
(No. 16 of 1978) promulgated 
by the P resident on the 3 1 st 
December, 1976. 

I( 4 ) The Representation uf the 

People (Amendment) Ordi­
nance, 1 977 ( No. I or 1977) 

promulgated by the President 
on the 2 nd February,  1 9 77. 

1( 5)  The Petroleum Pipelines (Ac­
quisition of Right of User in 
Land ) Amendment Ordmance, 
1 97? ( No. 2 of 1977) pronul­
gated by the President on 3 rd  
February, 1 977. 

t(6) The P residcmtial and Vke-Pre­
siden1.i i;ll Elections ( Amend­
ment )  Ordinance, 1977 ( No. 3 
of 1 977) promulgated by the 
President on the 3rd February, 
1 977. 

f( 7 )  The Disputed Elections ( P rime 
Minister and Speaker) Ordi ­
n ance, 1977 ( No. 4 of l U 77) 
promulgated by the President 
on the 3 rd F('!b1"l�a r'y, 1977 . 

· (8)  '!'he Government of U n ion 
Territories (Amendment)  
Ordinance. 1 9 7 7  ( N o .  5 of 
1 9 77)  promulgated by lhe 
President on the 7 th £ebru­
a ry, 1 977. 

'( 9 ) The Delhi Administration 
(Amendment) Ordinance , 1 9 7 7  
( No. 6 of 1 977) promulgated 
by the President on the 7th 
February, HI "7. [Placed in 
LibraTIi. S�e Nc.:. LT- 2 ! 7 7 . ]  

SHRI JYOTIRMOY BOSU : Si r, i t  
-was clearly indicated in the Handbook 
for Members that while the papers are 
'being laid on the T a hle of i he HeuEe, 
the Members have a right to seek 
further infonnation. But unfortunate­
ly, after you left, tbat provision was 
withdrawn. It ia a pity th at that prac­
tice should continue now. 'Therefore, 

:Slr . . . 

MR. SPEAJtEB: �ow, �t the paper:. 
be l�id on the Table of the House. 

PROCLAMATIONS REVOKING INTERNAL AND 
Ex:n:RNAL EMERGENCIES, NOTli"ICA­
nONS UNDER DEFENCE AND INTERNAL 
sEcURITY OF INDIA RULES, 1971,  AND 
DEFENCE AND INTERMAL SS'::URITY OF 
INDIA ACT. 1971,  4ND A STATEMENT, 
AND PRESIDENT·S ORDEr. UNDER G(·VLllN'­
MENT OF UNION TERRITORl"F.S ACT, 1963. 

THE MINISTER OF PARLIAMEN ­
TARY AFFA IRS AND l.ABOUR 
( SHRl RAVINDRA VARMA) : On 
behalf of Chaudlh.'Bri Charan Singh, 
I beg to lay on the Table : -

( 1 ) 4. copy each of th e followin g 
Proclamations ( Hindi and EngliRh 
versions ) under sub-clause ( b )  of 
clause ( 2 )  of article 352 of the Con­
stitution: -

( i )  Proclamation issued by the 
Vice-President acting as Presi­
dent on the 2 1 st lVI.arch, 19'1 7 

under sub_clause l a )  of clause 
( 2 )  of article 352 of the Consti­

tution, revoking the proclamation 
of Emergency issued on t.he 25th 
June, 1975, published in Notifica­
tion No. G.S.R. 1 17 ( E ) in G azette 
of India dated the 2 1st March, 
1 977.  [Placed in LibT4TY. See 

No. LT-31 77.]  

( ii )  Proclamation issued b y  
the Vice-President acting as 
President on the 27th March, 1 977 
under sub-claUSe (8 ) of clause 
( 2 )  of article 3 52 of the Consti­
tution, revoking the Proclama­
tion of Emergency issued on the 
3rd December, 1 97 1 ,  published in 
Notification No. G.S R. 132 ( E )  in 
Gazette of India dated the 27th 
March, 197'7. [P lacerl in Library. 
See No. LT-4177 . ]  

( 2 )  A COpy of the Compensation 
Tribunal (Amendment) Order, 
197 7 (Hindi am; English ver-· 
sions ) ,  published in Notification 
No. G.S.Ri. 'n C E )  dated the 9th 
FebrU'Bry, 1 977 issued under the 
Defence and Internal Security of 

India R'UI�., 1 97 1 .  [,placed �n 
LibTa'l'1l. See No. LT-5177.] 


